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Written Answers

t{THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b)
The Central Bureau of Investigation did not
hold any enquiry into the incidents of 7th
November, 1966 in front of the Parliament
House in New Delhi. However, investigations
under the Code of Criminal Procedure into the
cases arising out of the said incidents were
made by the Delhi Police under the
supervision of a Deputy Inspector General of
Police. As a result of these investigations 5
cases involving 91 persons charged with
various offences like rioting, attempt to mur-
der, causing hurt to deter public servant from
his duty etc. have been put in court.]

TELEGRAMS SENT BY POST

*219. SHRI M. D. NARAYAN: Will the
Minister of COMMUNICATIONS be pleased
to state;

(a) the number of telegrams sent by post
since the beginning of the Telegraphists' go-
slow agitation; and

(b) the arrangements made to refund the
charges to the public in such cases?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUI-RAL): (a) From 27th
December, 1966 to 20th March, 1967,
28,40,142 telegrams were disposed of by post.

f[ ] English translation.
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(b) In view of a general P notification
regarding likely delay on all telegrams and
notices in every telegraph office to that effect,
automatic refund vouchers were not issued.
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tLCAR THEFTS IN DBLHI

*220. SHRI V. M. CHORDIA: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) the number of cars stolen in Delhi
during the period from 25th February to 10th
March, 1967; and

(b) the number of persons arrested in this
connection?]
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HTHE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA):

(a) Six.
(b) Five]
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SEIZURE OF ILLICIT LIQUOR IN DELHI

*221. SHRI RAM SAHAIL: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) the quantity of illicit liquor seized in
Delhi in 1966-67; and

(b) the number of cases prosecuted, and
the details of the maximum and minimum
punishment awarded in those cases?]
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t{THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA):

(a) 41869 bottles (up to 28-2-67).

(b) Of the 2277 cases registered during the
period, 1949 have so far been prosecuted,
ending in the conviction in 603 cases. The
courts have imposed punishment ranging
from 18 months R. I. with a fine oi Rs. 2,000
to a warning in a single case.]

[ 31 MAR. 1967 ]
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PERSONS DETAINED UNDER D. L. R.

*222. SHRI NIREN GHOSH: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) the number of persons arrested
and detained under the Defence of
India Rules in Jammu and Kashmir
in 1966-67,

(b) the number of such detained
persons who were released in 1966-67;
and

of releas
presently

(c) whether the question
ing  Sheikh  Abdullah s
under Government's consideration?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b) The
information has been asked for from the State
Government, but has not been received. It
will be laid on the Table of the House when
received.

(c) There is no proposal at present for

removing the restrictions on Sheikh
Abdullah.
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